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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH, NEW DELHI.

O.A.No. 3052/92

MP 3896/92

Date of decision: 20.05.1993.

Sh. R.S. Rathi &Ors. Applicants

versus

Lt. Governor through Respondents

Chief Secretary,

Delhi Admn.,5 Sham Nath

Marg, New D8lhi-56. & Ors.

Coram:-

The Hon'ble Mr. B.N. Dhoundiyal, Member(A)

For the applicants : Sh. M.L. Sharma S Sh. Surindet

Singh, counsel

For the respondents : Mrs. Meera Chhibber, counsel

JUDGEMENT(ORAL)

(delivered by Hon'ble Sh. B.N. Dhoundiyal, Metiiber(A)

The applicants (13 in number) in this O.A. are

working as Post Graduate Teachers and have prayed for the

application of the orders contained in the circular dated

12.12.1990 for stepping up their pay at par with their

junior teachers who were promoted after 1.1.1986 and also to

extend the benefit of the judgement of this Tribunal i

O.A.No.729/89 decided on 19th February, 1990 with

consequential benefits.
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The learned counsel for the respondents stated

that this matter was already under consideration and it has

now been decided in consulation with the Ministry of Finance

that the benefit of aforementioned judgement of this

Tribunal will be extended to the similarly situated

teachers. In view of this the application is disposed of

with the following directions:-

(a) The respondents are directed to

implement the provisions of Govt. letter dated

12.12.1990 in the case of the applicants.

(b) They are also directed to extend the

benefit of the judgement of this Tribunal in S.C.

Jain & ors. Vs. Lt. Governor though Chief

Secretary, Delhi Admn & Anr. to the applicants who

are similarly situated.

(c) The salary of the applicants shall

be refixed on these basis and the arrears of pay will

be given to them after deducting any payment due.

These orders shall be implemented expediti ously

and preferably within a period of 3 months from the date of

communication of this order.

The O.A. is disposed of on the above lines. No

costs.
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